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IN THE CENTRAL ADMINIS'I'RATIVE 'flRIBUNAL ~JAIPUR BENCE ~JAIPUR • 
. ..:. 

* * * 
Date of Decision: 30.7.1999 

CP 15/98 {OA 526/95) 

K.C.Sethi~ Goods Guard under S.S.Jaipur. Western Railway. 

• •• Petitioner 

Versus 

Shri V.D.Gupta. General Manager~ ~estern Rail~~YP Churchgate. ~umbai. 

CORAM: 

BON'BLE MR.C..OPAL KRISb'NA~ VICE CHAIRMAN 

HON'BLE MR.N.P.NAhANI~ ADM.MEMBER 

Fer the Petitioner 

For the Respondent 

ORDER 

• • • Respondent 

None 

Mr.'I.P.Sharrr.a 

FER HCN'BLE JYI.R.C..OPAL KRISHNA• VICE CHAIRt'iAN 

Petitioner~ K.C.Sethi ~ in this PetHicn under Section 17 cf the 

Adidnistrative Tribunals Act • 1985• has alleged ccrr:rr.ission of ccntenpt of 

court against the respondent due tc his ciscbedience of the c:Urections cf 

the Tribunal issued in OA 526/95 on 29.8.97. 

2. None is present fer the petitioner. Mr.'I'.P.Sharma ~ counsel fer the 
1 

respondent• has been heard. 

3. It is borne out by the record that this Tribunal had airected the 1 

respondent to take a decision about the seniority position of the petitioneJ 
1 

on the pest of Goods Guara within a period of three months frcm the date o 

receipt of a copy of the order passed in the OA referred to abcve. It i 

stated in the reply that decision has been taken by the respondent in tr 1 

light of the directions given by the Tribunal and the petitioner he 

agitated his grievance by filing another application. In the 

circumstances~ no case of contempt is made out against the respondent. 'I 

Contempt Petition is dismissed. Notice issued is discharged • 

{~ 
(N.P.NAWANI) . 

Ctli-ft~ 
( GOPAL KRISBNl 

ADM.MEMBER VICE CEAIRIV'JAJ I 
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